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MAHARASHTRA ACT No. XXXII OF 2015.

(First published, after having received the assent of the Governor in the
“ Maharashtra Government Gazette ”, on the 21st August 2015).

An Act further to amend the Maharashtra Regional and
Town Planning Act, 1966.

WHEREAS both Houses of the State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessary for him to take
immediate action further to amend the Maharashtra Regional and Town
Planning Act, 1966, for the purposes hereinafter appearing ; and, therefore,
promulgated the Maharashtra Regional and Town Planning (Amendment)
Ordinance 2015, on the 28th April 2015;

Mah.
XXXVII
of 1966.

Mah.
Ord.VI

of 2015.
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Ê´ÉÊvÉ ´É xªÉÉªÉ Ê´É¦ÉÉMÉÉEòbÚ÷xÉ +É±Éä±ÉÒ Ê´ÉvÉäªÉEäò (<ÆOÉVÉÒ +xÉÖ́ ÉÉnù).

In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Regional and Town Planning (Amendment) Act, 2015
(Mah. Act No. XXXII of 2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,

Draftsman-cum-Joint Secretary to Government,
Law and Judiciary Department.

——————---------------

RNI No. MAHENG/2009/35528
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AND WHEREAS it is expedient to replace the said Ordinance by an
Act of the State Legislature; it is hereby enacted in the Sixty-sixth Year of
the Republic of India as follows :—

1. (1) This Act may be called the Maharashtra Regional and Town
Planning (Amendment) Act, 2015.

(2) It shall be deemed to have come into force on the 28th April
2015.

2. In section 124F of the Maharashtra Regional and Town
Planning Act, 1966 (hereinafter referred to as “the principal Act”), in
sub-section (2), for the words “ on the development of any land or
building by any educational institution, medical institution or charitable
institution ” the words “on the development of any land or building
which is proposed for warehouse or godown or by any educational
institution, medical institution or charitable institution ” shall be
substituted.

3. (1) The Maharashtra Regional and Town Planning  (Amendment)
Ordinance, 2015 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action
taken (including any notification issued) under the corresponding
provisions of the principal Act, as amended by the said Ordinance,
shall be deemed to have been done, taken or issued, as the case may
be, under the corresponding provisions of the principal Act, as amended
by this Act.

Mah.
XXXVII
of 1966.

Amendment of
section 124F

of Mah.
XXXVII of

1966.

Short title and
commencement.

Mah.
Ord. VI
of 2015.

Repeal of
Mah. Ord. VI

of 2015 and
saving.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI,
PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE
OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004,  EDITOR : SHRI PARSHURAM
JAGANNATH GOSAVI.
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MAHARASHTRA ACT No. XXXVII OF 2015

(First published, after having received the assent of the Governor
in the “Maharashtra Government Gazette”, on the 21st August 2015).

An Act further to amend the Maharashtra Regional and Town Planning
Act, 1966.

WHEREAS it is expedient further to amend the Maharashtra Regional
and Town Planning Act, 1966, for the purposes hereinafter appearing ;
it is hereby enacted in the Sixty-sixth year of the Republic of India,
as follows :—

1. This Act may be called the Maharashtra Regional and Town Planning
(Second Amendment) Act, 2015.

Mah.
XXXVII
of 1966.

Short title.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Regional and Town Planning (Second Amendment) Act,
2015 (Mah. Act No. XXXVII of 2015), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

RAJENDRA G. BHAGWAT,
Draftsman-cum-Joint Secretary

to Government,
Law and Judiciary Department.

RNI No. MAHENG/2009/35528
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2. In section 124B of the Maharashtra Regional and Town Planning
Act, 1966 (hereinafter referred to as “the principal Act”), after sub-section
(2), the following sub­section shall be inserted, namely :—

“(2-1A) In respect of the area under the jurisdiction of any Planning
Authority or a New Town Development Authority under this Act, where
State Government declares its intention to undertake one or more Vital
Urban Transport Projects, the development charges levied and collected
under the provisions of sub-section (2) shall be increased by one hundred
per cent.

Explanation.—For the purposes of this section, the term “Vital Urban
Transport Project” means a project related to Mass Rapid Transport
System such as Metro Rail, Mono Rail, Bus Rapid Transport System and
includes Freeway, Sealink, etc., in respect of which the State Government
has, by notification in the Official Gazette, declared the intention to
undertake such project either on its own behalf or through the Planning
Authority, a New Town Development Authority, any other statutory
authority, an agency owned and controlled by the Central Government
or State Government, or a Government company incorporated under the
provisions of the Companies Act, 2013 or any other law relating to
companies for the time being in force.”.

3. In section 124J of the principal Act, to sub-section (3), the following
proviso shall be added, namely :—

“ Provided that, the additional amount levied and collected as a result
of increase in the development charge in accordance with the provisions
of sub-section (2-1A) of section 124B, shall be applied, subject to the
directions issued by the State Government, from time to time, only for
the purposes of one or more Vital Urban Transport Projects, within the
meaning of the said sub­section.” .

Amendment of
section 124B

of Mah. XXXVII
of 1966.

Mah.
XXXVII
of 1966.

18 of
2013.
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MAHARASHTRA ACT No. XXXII OF 2017.

(First published, after having received the assent of the Governor in
the “Maharashtra Government Gazette”, on the 15th April 2017).

An Act further to amend the Maharashtra Regional and
Town Planning Act, 1966.

WHEREAS it is expedient further to amend the Maharashtra Regional
and Town Planning Act, 1966, for the purposes hereinafter appearing ; it is
hereby enacted in the Sixty-eighth Year of the Republic of India as follows :—

1. This Act may be called the Maharashtra Regional and Town
Planning (Amendment) Act, 2017.

Mah.
XXXVII
of 1966.

 Short title.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Maharashtra Regional and Town Planning (Amendment) Act, 2017 (Mah. Act
No. XXXII of 2017), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

PRAKASH H. MALI,
Principal Secretary to Government,

Law and Judiciary Department.

RNI  No. MAHENG /2009/35528

¦ÉÉMÉ +É`ö--75--1



2 ¨É½þÉ®úÉ¹]Åõ ¶ÉÉºÉxÉ ®úÉVÉ{ÉjÉ +ºÉÉvÉÉ®úhÉ ¦ÉÉMÉ +É ö̀, BÊ|É±É 15, 2017/SÉèjÉ 25, ¶ÉEäò 1939

2. In section 2 of the Maharashtra Regional and Town Planning
Act, 1966 (hereinafter referred to as “the principal Act”), for clause (5A), the
following clause shall be substituted, namely :—

“(5A) “compounded structure” means any development of land in
respect of which the compounding charges, infrastructure charges and
premium as levied by the Collector under the provisions of sub-section
(2B) of section 18 or by the Planning Authority under section 52A, are
paid by the owner or occupier of such structure and which upon such
payment has been declared as compounded structure by the Collector
or Planning Authority, as the case may be;”.

3. In section 18 of principal Act, in sub-section (2B), after the words
“compounding charges” the words “, infrastructure charges and premium”
shall be inserted.

4. After section 52 of the principal Act, the following section shall be
inserted, namely :—

“52A. (1) Notwithstanding anything contained in this Act or any
other law, for the time being in force, or in any judgment, order or
direction of any Court where unauthorised development has been carried
out on or before the 31st December 2015, in the area of Development
Plan, the State Government may, upon the request of the Planning
Authority, specify the terms and conditions, not inconsistent with the
rules made in this behalf, on compliance of which and the compounding
charges, infrastructure charges and premium on payment of which, the
Planning Authority may declare such development as compounded
structure.

(2) On declaration of such development as compounded structure
under sub-section (1), no further proceedings under any law for the time
being in force against the owner or occupier of such structure shall be
taken or continued :

Provided that, no further development shall be permissible in any
compounded structure, other than repairs and maintenance, and any
development or reconstruction of such structure shall be only as per the
provisions of the prevailing Development Control Regulations.”.

5. In section 53 of the principal Act, for sub-section (1), the following
sub-sections shall be substituted, namely :—

“(1) (a) Where any development of land has been carried out as
indicated in clause (a) or (c) of sub-section (1) of section 52, the Planning
Authority may, subject to the provisions of this section, serve on the owner,
developer or occupier a prior notice of 24 hours requiring him to restore the
land to conditions existing before the said development took place ;

(b) if the owner, developer or occupier fails to restore the land
accordingly, the Planning Authority shall immediately take steps to
demolish such development and seal the machinery and materials used or
being used therefor.

(1A) Where any development of land has been carried out as indicated
in clause (b) or (d) of sub-section (1) of section 52, the Planning Authority
may, subject to the provisions of this section, serve one months’ notice on the

Mah.
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Amendment
of section 2 of
Mah. XXXVII

of 1966.

Amendment of
section 18 of

Mah. XXXVII
of 1966.
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owner, developer or occupier requiring him to take necessary steps as
specified in the notice.”.

6. In section 142 of the principal Act, the following proviso shall be
added, namely :—

“Provided that, no sanction shall be necessary where unauthorised
development has been carried out on the plot having area more than
1000 square meters.”.

Amendment of
section 142 of
Mah. XXXVII
of 1966.
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